CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

; 0.A.N0O.2918/2003
New Deihi1 this the 17th day of May, 2004

Hon’ble Shri Justice V.S.Aggarwal, Chairman
Hon'bie Shri S. A. Singh, Member (A}

.

RK Sham1,

C-35, Kendriya Vihar,

Sector-51, NOIDA-Z01301
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(By advocate: Shri D.S.Mahendru for respondent n
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ORDER {(ORAL)
Shri Justice V.S.Aggarwal:

Learned counsel for the applicant states that

has been promoted to the post of Superintending
rno1neer (L1V11) m fhe review departmentzi FFJmOIWLﬂ

committee meeting. He states that arrears shoul
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to arrears. Respond
thereafter 1if need a
iaw. Allowed as prayed





